
IN THE CENTRAL )D1NI.TRATIVE TRIBUNAL 
CUTACK BENCH :CUTTACK 

ORIGINAL APPLICATION NO: 563 OF 1993 

tate of decision:october 18, 1993 

Shri Benudhar Panda 	... 	Applicant 
Versus 

Union of India & Others 	... 	Respondents 

(For Instructions) 

iether it be referred to the reporters or not? Ac9 

Whether it be circulated to all the Benches of 
t1e Central Administrative Tribunals or not ? 

- 	i a % __ 	L '41 
(H. RAJENDR PI4AS 

. L,  
AD) 	 ( K. P. ACHARYA) 

LVEflBEt( /)MtTRATIVE) 	 VICE CHAIRAIAN 
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CENTRAL .Dr1INISTRATIVE TRIBUNAL 
CU1TACK BENCH :CUTTACK 

Original Application No.563 of 1993 

Date of decjsjcn; Octcber 18,1993 

Shri Benudhar Panda 	... 	App1ict 
ye rsus 

Union of India & Others 	... 	ReSpcndents 

For the Applicant 	... 4/s H. P. Rath,D. K.Dey, 
NIvoc tes 

For the Respondents 	... Mr.Ashok i'4isra, 
Senior Standing Counsel 
(Central) 

CORAN 

THE HONOURABLE AIR. K. P. XHARYA, VICE CHAIRMAN  
A N D 

THE HONORABLE ilk. H. RMENDRA PRASAD, EER (At.) 

JUDGM ENT 
K.P.HARYA,V.C. 	

This case is fixed for admission tcay.With 

the consent given by the counsel for both sides,we 

have heard this case on merit and propose to dispose 

of the case fially instead of unnecessarily keeping 

the matter pending. 

2. 	ShOrtly stated the case oftbe petitioner is 

that he Was initially serving under the Chief Post 

Master General,Orissa Circle,Bhubarieswar as a LGier 

Division lerk and in course of time he was prcoted 
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to the post of an Upper Division Clerk with effect 

frclL the year 1984 and has been cOntinuing as such 

till tcxay.cording to the petitioner thgh he had 

nade several applications in the past, for allotnnt 

of quarters.his prayer was not being alla'ied on the 

ound that the post occupied by him was a ncntransfera-

ble one.Further Oase of the petitioner is that in the 

meanwhile the post occupied by him has been categorised 

as a transferable cte.We are unabletb ascertain the 

correct position in this zegard.It was told to us 

by Mr.Rath learned counsel appearing for the petitioner 

during the course of argunent advanced by him and 

N.AShk i4sra learned Senior Standing Counse1(Centr l 

that the petitioner Shri Benudhar Panda has filed 

an application before the ccxipetent authority praying 

to allot q quarters which is ncw vacant in favcxxr 

of the petitioner in view of the fact that the post 

held by him has been categorised as a transferable 

one. In case such a petition has been filed by the 

petitioner Shri Benudhar Panda, it is directed that the 

ccrpetent authority should dispose of the said 

petibLcn within 15 dys fran the date of receipt of a 

copy of this judrrent. As an abundant precauticnary 

rneasure,we would direct the petitioner to file a ccpy 

of the said pet iti cn before the c cçpe te nt authority and 
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should cbtain an ac]cna.zledgerient by presenting a 

copy of the judgment to the coIrpetent authority and 

the conetent autibrity should dispose of the 

representation with a reasoned order within 15 days 

from the date of filing a copy, of the representation. 

we are of further opinion that the Director of Postal 

Services, Hequarters at Bhubaneswar, Ive is the 

C oupetent authority,  in this regard) there f ore,c opy 
%r. 

of the representation be filed ttbe Director of 
4) 

Postal Services,headqtiarters at Bhubaneswar and in 

case he is not the Competent authority,the Director 

Of Postal Services is requested to Senthe said 

copy of the representation to the Conpetent authority 

for disposal according to l,within the stipulated 

period menticned aoovewith a reasoned order.We 

were told that a quarters bearing No.Type III, Or. 

Nos.70 in P&U Colony,unit IV,Bhubaneswar is now 

vacant, In case it is so,the said quarters should not 

be filled up till the cctnpetent authority finally 

disposeof the representation of the petitiorr 

within the stipulated period, 

Thus, the application is accordingly disposed 

of,There would be no order as to costs. 

A copy of the judgment be delivered to i'Ir.Rath 

learned counsel appearing for the petitioner and Mr.Misra 

learned Senior Standing Counsel(Central) and by such 
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delivery it would be deemed that copy of the 

judgnnt has oeen delivered to the partj.es,No 

further steps be taken to Send Copies of the 

judgnnt to the parlies. 

j 
irnber (Admid4'rative) 

/ ocr 93 

Central Adm. Tribunal, 
Cuttack Bench,cuttack 
K. 1'bhanty/18. 13.1993. 
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Vice-chairrnn 


